No. Ft.42-435/2024 (FCA)
H.P. Forest Department

Dated Shimla, the 31/08/2024

From: Pr.incipal Chief Conservator of Forests,
Himachal Pradesh, Shimla. -

To: The Consultant (Judicial),
Hon’ble National Green Tribunal,
Faridkot House, Copernicus Marg,
Near New India Gate, New Delhi - 110001

Subject: OA No. 646/2023 titled as Manoj Kumar Kaushal
versus State of HP & others.

Sir,

Kindly refer to the Hon’ble National Green Tribunal order
dated 09.08.2024 passed in OA No. 646/2023 — titled as Manoj Kumar
Versus State of HP & others.

In this connection, it is submitted that the Hon’ble National
Green Tribunal vide order dated 09.08.2024 has directed to file the

response/reply to the two aspects raised during hearing of application
before 06-09-2024.

The point raised during the hearing dated 09.08.2024 is
as follows:-

It is submitted that the Hon’ble National Green Tribunal

- has ordered that:-

“We do not find any specific reply with regard to cutling
of trees and authority under which the said trees were cut
and to clarify about Compensatory Afforestation for
which a sum of Rs. 77,40,900/- was deposited by User

Agency”.



Aspect 1.  Felling of trees and authority.

In this context, it is submitted that the Forest Advisory
Committee (FAC) in its meeting held on 20" - 21* October, 2014 (Copy
enclosed) had discussed at point No. 3, the felling of 9930 tree of all
girth classes and recommended the case after deliberations.

The Ministry of Environment Climate Change,
Government of India conveyed the approval of the project on dated 21
July, 2015 (copy attached) with the condition that the felling shall be

done only in built up area and bare minimum felling shall be
permitted in other non-built up areas.

On receipt of approval from central Govt. the State govt.
also issued orders to keep the number of trees at minimum depicted at
Sr. No. xiii (copy attached). Keeping in view the stipulations given by
Government of India, Ministry of Environment, Forest and Climate
Change vide File No. 8-91/2014-FC dated 21* July 2015 and the order
issued by Additional Chief Secretary (Forests) to government of HP
vide File No. FFE-B-F(2)-9/2015 dated 21.08.2015, only 7781 number
of trees of various species were removed whereas originally

recommended number was 9930 trees. The year wise detail of felled
trees is as under:-

(i) | Trees felled during the year 2015-16 3081
(Through  HP  State  Forest
Development Corporation Ltd.)

(ii) | Trees felled during the year 2016-17 4700
Through  HP State Forest
Development Corporation Ltd.)

Total 7781 |

Aspect 2.  Status of Compensatory Afforestation:-

It is further submitted that for compensatory afforestation

and other forestry activities a sum of Rs. 77,40,900/- was deposited by
User Agency.

| As per the approved scheme of Compensatory
Afforestation the following activities were approved:

k,



IS\I.O_ Name of Activity Proposedexpm
Q) Plantation 61 ha 49,95,900
11) Soil Conservation Works 18,30:000
11) |Lantana Eradication 9,15,000
Total 77,40,900

. Details of expenditure on Compensatory Afforestation
carried out till July 2024 is given here as under:-

S.  |Name of Activity Expenditure done so far
No.
(i) |Plantation 61 ha 45,38,141
i1)) [Soil Conservation Works 4,00,000
(ii1) |Lantana Eradication 0
Total 49,38,141

The areas where compensatory plantation done is as

below:-
Name of Area |Mauza/ Mohal |Year of |No. of trees
Plantation |planted
R.F.Badhera |Badhera 11021
R.F. Polian Beet | Tibbian 5544
R.F. Bhadsali  |Jungle Bhadsali 16500
R.F. Ispur Ispur Uperla 2017 13200
R.F. Lam Lam 9900
R.F.Behdala  |Chokhyal 5126
R.F. Basal Thakurdwara 11330
Total 67100

The above said information as per record is submitted in
response to clarify the aspects raised for clarification.

Youys faithfully,

A,

(Dr. Pawnesh Kumar), IFS
Pr. Chief Conservator of Forests (HoFF)
Himachal Pradesh, Shimla-1
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Government of India
Ministry of Environment & Forests
FC Divieion

MINUTESOF_ 1E FOR DVISORY ITTEE (F ELD

ON 20t - 211 October , 2014

[T.C. Nautiyal, AIG(FC)]
(Total 2 Pages)

Agenda Item No,1
F.No, 8-91/2014-F

- Diversion of 60.2920 ha of forest land in favour of Genoral Manager, District
Industries Centre Una, H.P. for the establishment of State of Art Industrinl Area
in village Pandogn Uperin distt. Una, within the Jurisdiction of Una Forest
Division, Distt. Una, Himachal Pradesh. ‘

The FAC discussed the above Proposal and noted as below:

1. The legel status of the forest land proposed for diversion is Un-classed forest as per
Supreme Court Judgment dated 12,12 1996.

2. The density of vegetation in the area proposed for diversion i80.21.
About 9930 trees of all girth classes are required to be felled.

4. Proposed area does not fall in any Wildlife Sanctuary/National Park. It is not
important from the wildlife point of view .

L

The area is not part of protected archaeological / heritage site / defence establishment
or any other important monument is located in the area.

minimum and unavoidable.

Clearance under the Environment protection Act, 1986 is required for the project .

Guidelines.

9. wiap showing non St area identified for compensatory afforestation s submitted but

-fore
the Differential GPS map of the area being identified for CA and the areg being diverted
has not been submitted . ;

» Compensatory afforestation scheme for 7 years including species 1o be plaated, cost

- Structwre has  been submitted the CA will be raised in 8 patches, Each patch ig
cquivalent or more than five ha,

11. Total financial outlay for com pensatory afforestation scheme is Rs,

Moyl

94,82,603/-,




12. Centificates fror cop
identified for °°mpem deputy Conservator o
Submitted .

13. - ‘
F('::rr:s':h;?gmh tt:)f ic;ed;ézcé 'I;:-xbe and Other Traditional Forest Dwolers (Recognition of

. ;13 bu u H d .
advisory dated 3.08/2009 o M otoitied in accordance with the MoEF g,

Not present O\/

(C.N. Pandey) (Ramcsh K, Dave) ( Chaltrdﬁ&%ﬁd

Add]l Comm Member Pawar)

{Min of Agr) Member
Member ;

- Not present
(Df.Mohammad {M. 5. Negi) (AK. Srivastava)
Firoz Ahmed) IGF (FC)

Member Member-Secretary Aﬁfﬂfﬁ?
" ya -
DGF & SS

c SUAN-2S e QAN

M ~ CBPI% 1N qequwla:ﬂ d DFe Oma %& imdavamachiou %"‘:ﬁl
%Hrh meee')s%’mo’ achion, He L 'YQWM/J?&J D) C}é'/hm’“‘ﬂ\

I ¢ | |

(c “ﬁ“f}vé % 1‘%(08@;‘1 \-‘»O A C D\Bc_we Ompl COW’\PJAOIMCG L.L "‘h‘nPgﬁ-"-M

b M S acodml, )

€ ('arqo' 30 €.M. Digt|- &\\,l%)fw% Cemve W . 3'\' -y
N C‘g'\\gkkm ‘:“%'Y i %TM“&TQ“ wd_":__(?‘;l' M {I!I‘Vﬂ o, C‘“ o, X \'Yﬂd@
. /,,-f;""““

'« %}( [ 13ee
, -
%0 RN



~ File No. 8-91/2014-FC
o . Government of India
Ministry of Environment, Forests and Climate Change

(Forest Conservation Division)
¥ ol ok

Indira Paryavaran Bhawan,
Aliganj, Jorbagh Road,
New Delhi - 110003,

Dated: 21* July 2015
To

The Principal Secretary (Forests),
Government of Himachal Pradesh,
Shimla.

Sub: Diversion of 60.2920 ha of forest land in favour of General Manager, District
Industries Centre Una, H.P. for the establishment of State of Art Industrial Area in
village Pandoga Uperla Distt. Una, within the jurisdiction of Una Forest Division,
Distt. Una, Himachal Pradesh - regarding.

Sir,

L am directed to refer to the State Government of Himachal Pradesh’s letter no. No. Ft.
48-2797/2014 (FCA) dated 18.09.2014 on above mentioned subject seeking prior approval of the
Central Government under Section-2 of the Forest ‘(Conservation) Act, 1980. After careful
examination of the proposal by the Forest Advisory Committee constituted under Section-3 of
the said Act, ‘in-principle’ approval was granted vide this Ministry’s letter of even number dated
19.03.2015 subject to fulfillment of certain conditions prescribed therein. The State Government
has furnished compliance report in respect of the conditions stipulated in the ‘in-principle’
approval and has requested the Central Government to grant final approval, '

In this connection, I am directed to say that on the basis of the compliance report
- furnished by the Nodal Officer ~ cum- Addl. PCCF (FCA), Government of Himachal Pradesh
- vide his letter no. Ft. 48-2797/2014(FCA) dated 7™ July, 2015, final approval of the Central
Government is hereby granted under Section-2 of the Forest (Conservation) Act, 1980 for
diversion of 60.2920 ha of forest land in favour of General Manager, District Industries Centre
Una, H.P. for the establishment of State of Art Industrial Area in village Pandoga Uperla Distt.
Una, within the jurisdiction of Una Forest Division, Distt. Una, Himachal Pradesh subject to
fulfillment of the following conditions: ' '

(i) Legal status of the diverted forest land shal] remain unchanged;

(i)  Compensatory afforestation over 60.9599 ha of 3
favour of the State Forest Department and notifie
Section-20 of the Indian Forest Act, 1927 vj
notification No. FFE-B-G (8)-3/2004-Pt-I1 dated 30" June

"——-...___-_'\.
!
)



maintained by the State Governmen ‘ .
: t as
Provided by the user age per approved CA Scheme from th‘e ft{mds already

ncy.
The User A

: r Agency shall pay the additional amount of NPV, if so determined, as per the
Inal decision of the Honble Supreme Court of India;

The User Agency shall obtain the Environment Clearance as per the provisions of the
Environmenta) (Protection) Act, 1986, if required;

No labour camp shall be established on the forest land; -

(Vi) The User Agency shall provide fuels preferably alternate fuels to the labourers and the
staff working at the site so as to avoid any damage and pressure on the nearby forest
areas;

(vi1)

The boundary of the diverted forest land shall be demarcated on ground at the project
cost, by erecting four feet high reinforced cement concrete pillars, each inscribed with its
serial number, forward and back bearing and distance from pillar to pillar;

(viii) The layout plan of the proposal shall not be changed without the prior approval of the
Central Government,

(ix)  The forest land shall not be used for any purpose other than that specified in the proposal;

(x)  The forest land proposed to be diverted shall under no circumstances be -transferred to

any other agency, department or person without prior approval of the Central
Govermnment;

(xi)  No damage to the flora and fauna of the adjoining area shall be caused;

(xii)  Any tree felling shall be done only when it is unavoidable and that too under strict
supervision of the State Forest Department. '

(xiii)  Felling shall be done only in built up area and bare minimum felling shall be permitted in

other non-built up areas. Felling of trees before the start of construction should be
verified by the concerned DFO.

F ]
(xiv) In case of blank areas along the roads planting of trees should be done in at least 5 meter
wide strip.

(xv)  Only built up area should be fenced so that other areas are available for free movement of.
animals.

(xvi) Along the arterial roads, natural forests should be maintained.

(xvii) No additional or new path will be constructed inside the forest area for carrying out any
activities related to the project work.,

(xvii) The user agency shall submit the annual’ self-compliance report in respect of the above
conditions to the State Government and to the concerned

Regional Offic ini
Sy, : | g e of the Mlmstry
(xix) Any other condition that the coricerned Re

from time to time, in the interest of conser

gional Office of this Ministry may stipulate,
& wildlife.

vation, protection and development of forests

=0
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(xx)

The User Agency and the State Government shall ensure strict compliance to provisions

of all the conditions stipulated in the Stage-I approval for which undertakings have been
obtained from the project proponent and also compliance of A'cts, Rules, Regulations and
Guidelines, for the time being in force, as applicable to the prOJeqt.

Yours faithfully,

s Nautiyal)

Sr. Assistant Inspector General of Forests
Copy to:-

The Principal Chief Conservator of Forests, Government of Himachal Pradesh, Shlmla
The Addl. PCCF (Central), Regional Office, Dehradun, . -
The Nodal Officer (FCA), O/o the PCCF, Government of Himachal Pradesh, Shimla.

User Agency (General Manager, District Industries Center, Una (HP). -

Monitoring cell, FC Division, MoEF&CC New Delhi,
Guard File,

\

. C. Nautiyal)

Sr Asmstané Inspector General of Forests

L
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Dintedl Shimia=171002, the 21-08-2015
Subyegr. -

liivvrslun ol 6,29,

lmlu\'ll'ios Centre Unn, N.p,
Avea in Villape p
Fore

20 1w of fopesg Innd s tvour of CGenernl Mannger, District

for the establishment of Stute of Art Industrial

| andogn Uperls DIst unan, within (he Jurisdiction of Unn
St Division, Distt, 11, p,

l‘nnm'tnwnl Upon il finnt npproval pronted by the Minlsiey of Environment
3 GOVE o Tiddia vide their Tetrer NoLNOKR-912014-1C dated 215t July, 2015.
Fimachal 1yadesly W pleased o issue sanction order inder Section -2 of the Forest
CCenenatiom A 19R(). SO ol 6().29.20) i of forest land in Tavour of General
Minaper, Distiier Indnstriex Cente Ving, 11D, lor the establishment of State of Art Indusirial
e village 1

andopa Uperla Diste Una TLP. within the jurisdiction of Una Forest Division,
ilent off lollowing conditions:-

UTTCN NIV %

L TRAN vinoy,

or Dijve

subject to the taly

-

Fegal st ol the diverted tarest land shall remain unchonged:

n The (._‘nmpcns:llm-.\' Allorestation [(‘Ml 60.95.99 ha of Shamlat land transferred and

mutated i favour of the State Forest Department and notified by the State Government as
Reserve Forests(RE) under Section-20 of the Indi~n Forest Act, 1927 vide Government of
Himachal Pradesh notification No, FFE-B-G(8)-372004-Pt.-11 dated 30th June 2015 &
Corrigendum Notification No. FFU-13-A(3)-3/2015 dated 19-08-2015 shall be raised and
mamtained by the user agency. '

il Fhe User Ageney shall pay the additional amount of NPV,

if' so determined, as per the
final decision of the Hon'ble Supreme Court of In.lia;

v The User Agency shal abtain the Environment Clearance as per the provisions of the

Environmental (Protection) Act, 1986. il required;
¥ No labour camps shall be established on the Ihrcsl_lunds;
i The User Agency shall provide fuels preferably alternate

staff working at the site 50 as to avoid any dam
areas:

fuels to the labourers and the
age and pressure on the nearby forest

Vil The boundary of the diverted forest land shal] be demareated on ground at the project
cost. by crecting four feet high reinforced cement concrete pillars, each inseribed with its
", serial number. forward and hack bearing and distance from pillar to pillar;

viii The layout plan of the proposal shull not be chay

ged without the prior approval of the
Central Government: _

. The forest land shall not be used for any purpose cther than that specific

X The forest land proposed to be diverted shall unde:
other agency, department or person without prior a

d in the proposal;

'No circumstances be transferred to any
pproval of the Central Government;

<i Na damage 1o the Nora and fauna of (he adjoining arca shall e caused;

X1 Any (ree felling shall be done only when i g unavoidable and that 100 under strict
supervision of the State forest Departmen,.

Cantd./2
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Froads, mawna torests should be muintained.

path will be construcied inside the forest urea for carrying out any
W the project work.
M e e i b
o e aeeney shall sabmat the amal sell-complionee report in respeet ol the above
L . N 1 ) [ i . . ot
Mons ta the State Government and o the concerned Regional Office of the Ministry

regularly,

N Any other condition that the concemed Regionsl Office of this Ministry may stipulute.
Vo vime 1o time. in the interest of conservation. protection and development of forests
&wildlile,

b Ihe User Ageney und the Stte Government shall ensure strict comptianee (0 provisions

o all the conditions stipulated in the Stage-1 approval for which undertakings have been
obtained from the project proponent and ulso compliance of Acts, Rules, Regultions and
euidelines, for the time being in doree, as applicable 1o the project.

win - The Ministry may revoke/suspend this approval il implementution ol any ol the above
conditions is not found satisfactory. Forest department will ensure Tulfillment of these
condditions. _

aaiv A fease- deed of the Torest land shall be exceuted by the User Agency with Collector-
cum- Deputy Commissioner. District Una, FLP.. il applicable under Lease Rules ol the
State Government,

By Osdor

(Tarun Shridlwr)
AddL.Chief Scerclafry (Forests) to the
Government ol Flimachal Pradesh.
ladst. No FFE-B-F2)-02015 (FCA) — Dated, Shimla-171001  the,21-08-2015
Copy is forwarded 10 :- ' )

i~ Addijtional Director General of Forests, MoEF, Paryavaran Bhawan, Aliganj. Jorbagh
[ o Rnari. New Delhi — [10003.

4 g - -

8, r\dd;li(lllill Principal Chicl Conservator of Forests, Regional Office. Dehradun. Pearson
3[‘]'1 Reiad. New Forest. I)t:lu"iulun. N . ‘

S J Sr. Assistant Inspector General ol Forests w.r. his letter dated 21-07-15 referred as
AL albmfc. _
T The Nodal Officer-cim Addl. PCCF (FCA) Ofo PCCF (HoFF), Tatland Shimla.

s The Pr.CCLF (Hol“F) with the request 1o ensure compliance of alt conditions contained in
the above onder

0 The Deputy Commissioner. Uni Dist, Unadl limachal Pradesh |
The CF.Hamirpura/ DEQ Una, Forest Division, Distt.,, Una, L1
g General Manager, District Industrics Centre Una, [P,
9. Guard File. | - ) '
. HN , *(Sar Pal Dtfiman)
,\\;:) P '\ ") &,' - E'?u]mly Seerctary  (Forests) © o Ul“-"
3 W (o ) _ Jovernment ol Himachal  Pradesh.
L Tt S 8 A s 0 ; 22621873
| ST ,)_‘Jz(j\ k }'ﬁﬁlﬂhs © 0177-2621874 (P(‘_r.o )
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No 35#
H. P. forest Department

Dated, Una the 8¢-g30/9
From: - RFO Una To: DFO Una

Subject: - RTl application of Sh. Manoj Kumar Kaushal VPO Kotla Kalan Una fip

Memo,
Please refer to your office memo no 3687 dated 24.06.2019 regarding
subject cityed above,
2 In this context it is stated that the desired information under RTI Act 2005
s under:-
F "~ Year ; Number of trees hand over to HPSFD Ltd _ Remarks
201415 | Ni | 1 3
200516 3081 Nos Copy attached 1
(20617 4700Ns | Copyattached
2017-18 Nil -
! 2018-19 Nil .
This is submitted for favour of information and necessary action plezgée
Encl: As above,

' Bﬁﬁbﬂﬁm&l e, Una
vy MH@Q’SO%



POSSESSION RECEIPT LOT NO. 1 TO 3 (UNA RANGYE) 730
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POBSESSION RECEIPT LoT yo

\n reference to the D.P.O.Y
pmposcd land for the ostab

1 TO ¢ 2016-17 (UNA RANGE)

1?':-.0[““ endst. No 42.45 dated 4-04-2016 folluwing treca alunding in,
shment ol Industria) Area Pundoga Phase- | have been received (rom
Range Forest Officer Una. Detnil ns under

Lot No.1/FCA Una 20 16-17/Green 8hisham/BL/Khair (Una Range,).

Y e - Clamaliieation = " T T atamme | iy

A . cation 0 |
8. | Specles | — VI WA WD) AT 5 Trees (ncum) | Remark
Bl [ASEI U6 [ 12 1 YT % 688 " [109.874 | T -
2 Shieam L 211 6T ST TG Hr6T 6] 3 t3soi [ T T --
3 Khair  IS1I9T7%9 T 4 o of ol sez [ 39.9 SN
CCl6Totat 19988 |19 [y LA o7 93200 [1s0578 1T . T~

Lot No.2/FCA Una 2016-17/Green Shisham/BL/Khair (Una Rangs).
~ . - Specles —— . Clasaliivation ] temes | Volume T o
Rl E‘f‘d“ VI WM ual[1is] ATiB G _Trees | gncum) ;7T -
i __BL. 412 [ 149 13 21 o0 o 0] 576 114,101 NP
] 2 __ Shisham |49 { 131 o 0l ol 0 "o 62 5.424 _ N
2 khair 1472738 | 31 0 0] 0 O] 462 [ 31372 | B
_G.Total |8Y8 [ 210151 2] o % 0| 1100 150897 |
Lot No. 3/FCA Una 2016-17/Green Shisham/BL/Khair (Uns Range}.
; BT B P B T
. | Sgatios v, W ] MATIBT A&+ | 7% | (in cum) ‘_R‘m'.’_‘_’__
1 TBL 486 | 99 27 01 01 @ D] 587 [o94.874 ]
2 | Shisham [ IS 11 2l 91 O] 8 91 98 1883 | .
'3 | Khair 527 |53 41 01 01 01 701 585 139355 1 - _
| — .. GTotal | 1028 |164] 8] O] O] o 0] 1366 138057 —— T
lﬁt no 4,?0‘ Uhﬂ ’2016*17"6‘% Shiﬂhﬁmfnnlnfﬁhlﬁ wmmm},
N Py Clifetlon o
| e T T G [ ] A B ees | poee | Hascheln
1 TBLUEs (83 [ sl 1] 0. Q) OVSeT [8ae68 7 T -
2 Shisham [46 |18 | 41 0 0] 0 0168 798 T o
3 | Khair 580 149 | 2| 0[] o] © 01631 40.137 T L
—— . | GTotal | 1038 | 150 | 11 1{ of © 01200 [13378 ] - By

T, o w —
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r 73"9, for compensatory afforestation 1o pe carricd out in leu of aren to he diverted
l’:m'i- I.C.A. 1980 (For once ha aren)
u

e

[SrNo | Particulars Ammml'____
) 1T | Survey Demarcation and Fencing Cost 8914.78
2 Cost ol RCC Ience Post 12500
3 Cost ol Barbed Wire 5197.5
q Total of Fencing Cost 26612.28
[ or say 26600
5 Planting Cost Ist Year , 31700
l | Total of plantation cost o 58300
Sr No Maintenance
I Ist yr Maintcnance 6950
2 | 20d yr Maintenance 4650
3 |3rd yr Maintenance ” 2400
q 4th yr Maintenance 2400
5 Sth yr Maintenance ' 2400
6 | 6™ yr Maintenance 2400
7 7" yr. Maintenance 2400
s Total 23600
Total of Plantation cost i/c maintenance per Ha 77100+4800
(As per Pr. CCF (HoFF) H.P. Letter No. 6™ & 7™

Fit. CAMPAR2010/Norms dated 16 June 2014) year maint,

=81900

B. Soil Cunscrvn tion works
I | Cheek dams (Vegetative, Dry stone, Crite wire et, 30000
Total 30000

.

C. Lantana Eradieation works i/c Maintenanee

L1 | Lantana Eradication [15000, ]

Total cost per ha i.e. A+B+C: 81900+30000+15000= 126900

For 6] Ha.
7
Contingencies @ 5% Z’;g'ggg
Departmental charges @ 175% 13’54’658
G.Total 94 m
y .a o o Unagl;ore Plegifna
Dﬁﬁg&ﬁm refh&Yficer, Phone'olsét Range.-Una
UR PSR EVAiARIRR Una (HP) "A975-225036



5 Schedule of Plantation Programme,

Detail of year wise break-up of requirements of funds is as under:-

T B TS T i 7
\ _l_kl },C_{il (\l S (‘()Sjo e ) _.____45_3,,,95_%] PRTRENER
‘ %:mf\ﬂaf_w i B T o ErLYC R
| g _\'cm‘" HE 01 B 7T/ C1,46,400
Ty |6 B B ¥ [
T I B e B T
v | o [ aw [ Tagan
\— ?nr}‘,‘é; ' 1 - 61 2400 1,406,400

\ " l‘— S -'l‘oiifl_(_‘_‘)q____" - 49,95,900
5——----53;—"'“{ 61 30000 " 18,30,000

Il conservation |

works | -
~ Lantana - 61 15000 9,15,000
Eradication i
Total (b) 27,45,000

t____. Contingencies @ 5% (¢ ) 3,87,045

; Departmental charges @ 17.5% (d) 13,54,658

I l l Grand Total ( at+bt+ct+d) 94,82,603

6. Technical details

Technical details of Compensatory Afforestation Scheme are as follows:

(q) General details: -
(r) Spacing: 3x3 mtr,

(s) Species: Khair/sheesham/medicinal/Bamboo/Other B.L.
(1) Plantation Method: Pit methods

(u) iﬂll and Moist.ure Conservation Works: - Dry stone check dams/crate wire check
ams/Preparation of water retention mounds and trenches etc.

(v) P];OlCCliOl‘l (Fencing, Watchman, People’s Participation etc.): By fencing &
Watchman
(w) Proposed Monito

(x) Any ring Mechanism: As per guidelines

other information: -

Cons f Furesis

& g amirpur Forest Ciic'-
Ran @j - , amirpur (H.P;
Unagér ” fs't’é?r,;e,, Dimm;ﬁtlﬁmmTMQf,H P
Shongen; o198 Ung Una KpreficRistiEvbiconing i)

225036
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